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. MOTION SEEKING RESCISSION
OF NOTIFICATION pDECLARING
SERVICES IN CONNECTION WITH
PRODUCTION, SUPPLY AND DIS-
TRIBUTION OF ELECTRICITY IN-
CLUDING OTHER SERVICES
UNDER ASSAM STATE ELECTRI-

CITY BOARD TO BE ESSENTIAL
SERVICES

AND

II. STATUTORY RESOLUTION
SEEKING APPROVAL OF NOTIFI-
CATION pECLARING SERVICES IN
CONNECTION WITH PRODUCTION,
SUPPLY AND DISTRIBUTION OF
ELECTRICITY INCLUDING OTHER
SERVICES UNDER ASSAM STATE
ELECTRICITY BOARD TO BE ES-
SENTIAL, SERVICES

SHRI ASHWAN] KUMAR (Bihar):
Sir, T move:

“That this House recommends
that the notification of the Govern-
ment of Assam, Political. (A) De-
partment No. PLA-583/81/106, da-
ted the 17th November, 1981, de-
claring the services in connection
with production, supply and distri-
bution of electricity including other
services under the Assam State Elec-
tricity Board constituteq under the
Electricity (Supply) Act, 1948, to
be essential services within the
State of Assam for the purpose of
the Essential Serviceg Maintenance
(Assam) Act, 1980 (41 of 1980), pe
rescinded.”
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The question was proposed.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): Sir,
I beg to move:—

“That in pursuance of sub-sec-
tion (2) of section 2 of the Essential
Services Maintenance (Assam) Act,
1980 (41 of 1980), as amended by
the Essential Services Maintenance
Act, 1981 (40 of 1981), this House
approves the issue of the notification
of the Government of Assam, Poli-
tical (A) Department No. PLA 583/
81/106, dated the 17th Novemter,
1981, declaring the services in con-
nection with production, supply and
distribution of electricity including
other services under the Assam State
Electricity Board consfituted vonder
the Electricity (Supply) Act, 1948,
to be essential services within the

State of Assam for the purpose
of the Essential Services Mainte-
nance (Assam) Act, 1980 (41 of
1980).”

The All-Asam Students Union and
the All-Assam Gana Sangrama Pari-
shad, who have been spearheading the
Assam agitation on foreigners issue,
had been giving calls from time to time
for Assam bundh and non-cooperation
by Sovernment and semi-Government
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public corporations employees and
employees of various statutory hoards
and corporations, These calls led to
serious disruption of public life and
working of public/Government offices
and caused grave hardship to the
community. The employees of Assam
State Electricity Board which has got
the monopoly of the production, gene-
ration, distribution of electricity in the
State of Assam, also participaled in
the calls for bundh/non-cooperation
given by All-Assam Students Union
and All-Assam Gana Sangrama Pari-
shad. The employees of the Board
under the Vidyut Karmachari Parishad
are active participants in the move-
ment on foreigners’ issue. The AASU
and the AAGSP revived their agitation
on foreign nationals’ issue and gave a
cali for bundh for thirtysix hours on
the 19th and 20th November, 1981. The
employees of the State Electricity
Board who were supporting the icove-
ment were likely to respond to the call
of the agitation leaders for resuming
the agitation. The bundh could, there~
for, have disrupted tne electricity
services in the entire State and caused
grave hardship to the people of the
State, It was in this context that the
question of invoking the provisions of
the Essential Services Maintenance
(Assam) Act, 1980 was considered by
the Government of Assam. The Stals
Government was of the opinion that
strikes in the gervices in connection
with the production, supply and dis-
tribution of electricity including other
services uynder the Assam State Elece
tricity Board constituted uader the
Electricity (Supply) Act, 1948 would
prejudicially affect the maintenance
ot supplies and services necessary for
the life of the community and would
result in the infliction of grave hard-
ship to the commumity. They, there-
fore, declared these services under
sub-clause (v) of clause (b) of sub-
section (1) of section 2 of the Essential
Services Maintenance (Assam) Act,
1980 as amended by the Essentia] Ser-
vices Maintenance Act, 1981 (40 of
1981) to be essential services within

the State of Assam for the purposes of X

aforesaid Assam Act. By another
order strikes in the essential services
so notified were prohibited.

o
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I commend that the Resolution ap-
proving the issue of the notification by
the Government of Assam be passed by
the House.

The question was proposed,

SHRI ERA SEZHMIYAN (Tamul
Nadu): Sir, I have given a notice for
raising a point of order. It is about a
serious lapse on the part of the Gov-
ernment and it constitutes a grave
violation of the statutory direction
given by an Act of Parliament. It also
constitutes an utter contempt to Lhe

prerogatives and privileges nf this
House.

I will refer you to the Act where it
says in sub-section (2). of Section (2).

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Let me get a copy of the
Act.

SHRI ERA SEZHIYAN: In the
meantime, T shail quote. Sub-saction
(2) says that every notification issued
under sub-Section (v) sub-section (1)
(6) shall be laid before each House of
Parliament immediately after it is
made, if it is in session, and on the
first day of the commencement. . .

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Which section
are you reading? _

SHRI ERA SEZHIYAN: Sub-section
(2) of section 2. ..

SHRI YOGENDRA MAKWANA: Su®-
section (2) of section 2.

SHRI ERA SEZHIYAN:. It has been
amended.

SHR; YOGENDRA MAKWANA:
That is why it is not clause, it is sec-
tion.

SHRI ERA SEZHIYAN: The Essen-
tial Services Maintenance (Assam))Act,
1980, has been amended by the Essen-
tia]l Services Maintenance Act of 1980.
It says that every notification issued
under this sub-section (1), “shall be
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laid before each House of Parliament
immediately after it is made, if it i3
in session, and on the first day of thg
commencement of the next session of
House if it is not in session and shall
cease to operate at the expiry of 40
days of the day, if so laid, from the
first day of the reasSembly of the Par-
liament.”  Now, this notification has
been issued on the 17th November,
1980. The House was not in session on
that day. Therefore, it could not be
laid before the Parliament. But 1t
should have been laid on the first dzay
of the commencement of the next scs-
sion of the House, that is, on the 23rd
November, 1981, But on that day it
was not laid before the House. In
other words this statulory provision
was not observed.

I have got the explanatory Stete-
ment of the Minister giving reasons
why the notification issued by the Gov-
ernment of Assam on the 17th Novein-
ber, 1981, declaring certain ervices
under the Essential Services Mainten- .
ance Act, 1980, as amended by the Es-
sentlal Services Mainfenance Act, 1481,
to be essential services was not lad ¢
before the House. )

It says

“According to the provisions of
sub-section (2) of section 2 »f the
afore-said Assam Act, the Notifica-
tion should have been laid before
each House of Parliament on the
first day of the commencement of
the current session, that is, the 23rd
November 1981. This could not be
done because jntimation about the
notification was received late in
the evening of the 24th November,
1981, Immediately thereafter, action
was taken to have the Notification
laid on the Table of the House at
the earliest.”

Thig ig the explanation given to the
House when it wag laid on the Table
of the House on the 30th November
1981. Sir, my objection is two-fold.

Firstly, it should have been laid on
the 23rd Novemmber 1981. Why there
hag been delay, it is for them to ex-
plain, They cannot say that it has
been receiveq in the evening of the
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24th. They should have taken g task
the person who was responsible for
issuing thig Notification and they
shoulg have askeq him why he has
not taken the trouble of sending it
in time tp this Government. In fact
President’s Rule ig there ip Assam
now and this Government is func-
tioning as the Government of Assam
and, therefore, I cannot go from
tweedledum to tweedledee. Sir, the
same Government for all purposes of
this Parliament, exists for Assam also
and, if there is any lapse on the part
of the person who issued the statement
from Assam to come over here on the
23rd evening, then the blame square-
ly lies on this Government only and
as per the statutory provision, this
should have been laid on the Table
on the 23rd November 1981. (Time
bell rings). Just one more thing, Sir.
It should have been laid on the Table
of the House on the 23rd Nuvember,
but it was not laid. Therefore, there
is gerious lapse anq that lapse should
be taken jnto account. The Govern-
ment owes an apology to this House
and an explanation as to why this has
been done in this way.

Secondly, Sir, from their statement
it is very clear that it has been recei-
ved in the evening of the 23rd Novem-
ber. First, it should be inquired as
%0 why it has taken such a long time
for sending a copy from Gauhatj to
New Delhi and, secondly, having re-
ceiveq it on the 23rd evening, why it
hag been laid only on the 30th Novem-
ber 1981, that is, seven days later. On
the 17th November, it was issued.
Then they took seven dayg to bring
the papers from Assam t5 Delhj and
another seven days to put it up before
this House. Therefore, there is double
delay. Saying that it was received in
the evening of such and such day
does not mean anything. This House
demands g clear explanation from the
Government, (Time bell rings). Sir,
just one minute. Here you must see
the mischief which is going to be
done, More delay means that they
will have to count forty days from
the day on which it is first laid on
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the Table of the House and by this
subterfuge they can go on extending
it beyond forty days to forty-seven
days or sixty days. Delay meang that
this will happen. Therefore, there has
been g lapse on the part of the Gov-
ernment in the observance of a ctatu-
tory obligation. It is very clear, They
have violated this statutory provisicn
and they owe an explanation and an
apology to the House.

THE VICE-CHAIRMAN (DR. RAFIG
ZAKARIA): Mr Makwana, do you
want to say anything on this?,

SHRI DINESH GOSWAMI (Assam):,
Sir, I do not know why Mr. Sezhiyan
is raising this point and also the other

technicalities. These technicalities cam

be raised only when the Constitution
functions. But the Constitution does
not function in Assam. Therefore, I
do not know why you are raising all
these technicalities. You can raise
them only when the Constitution func-
tions. Sir, I can raise many other
serious lapses. But all these lead to
no response from the Government.

SHRI YOGENDRA MAKWANA: Sir,
the honourable Member read out the
statement giving the explanation for
the delay in laying the Notification onm
the Table bf the House. It has been
clearly mentioned therein that it was
received on the 24th evening. On the
24th jtself we gave a letter to the Office
of the Rajya Sabha. That means that
on the 26th we sent a letter because it
was received late in the evening of
the 24th, 28th and 29th were holidays,
being Saturday and Sunday respecti-
vely. So, only 30th was the day om
which we could lay it on the Table of
the House and, therefore it was lwd
on the Table of the House on the 30th
November.

AN HON. MEMBER: Why?

SHRI YOGENDRA MAKWANA: It
is because the previous two days were
holidays. Please wait. Let me finish.
Now, there is no facility of translation
in Hindi and printing in Hindi in
Assam. So, Sir, the Notification, recei-
ved late in the night of the 24th was
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translated and cyclostyled on the 25th
and on the 26th we sent a letter and
the 28th and 29th were holidays and
on the 30th it was laid on the Table of
the House. Sir, this explanation was
provided while laying the Notification
on the Table of the House. Yes, Sir,
there is some delay on the part of the
officers in sending it here, They should
have sent it earlier, two days or one
day in advance. For that, Sir, I have
asked for an explanation from the
officers concerned.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA). After the Minister has
explained, I don’t think there js any-
thing more now.

SHRI ERA SEZHIYAN: No, Sir. With
regard to the Hindi version of the
Notificatfon, I find from the popers
circulated that the Hindi version wus
aiready there, Therefore, it is not coi-
rect to say that they have taken time
for the translation. It has already been
issued.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): As far asthis Government
is concerned, the explanation to my
mind, seems to be quite satisfactory.
As far ag the receiving of the Notifi-
cation from the Assam Government is
concerned, there Is certainly a delay
and as the Minister has said he will
enquire into it and see. . .

SHRIMATI MARGARET ALVA
(Karnataka): It was on the 17th.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): But here it was received
enly on the 24th evening. On the .6ih
they intimated the Rajya Sabha Scc-

* -retariat that they wanted to lay it on

the Table. (Inter;uptions) He was say-
ing that within one day they were able
to translate also, as far as I under-
stood it. (Interruptionsy It has not
caused any delay and, therefore, I think
the explanation. . . .

SHR] ERA SEZHIYAN: There are
not two Governments. There is on=
Government, This Government isg in
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charge of Assam also under President’s
rule.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Constitutionally you are
right. But there is a distance of a
thousand miles. (Interruptions) One
at a time, please.

SHRI NARASINGHA PRASAD
NANDA (Orissa): You are also a mem-
ber of the Committee on Subordinaie
Legislation, This type of thing we ex-
amine. Now, a statutory provision has
been violated. You must reprimand
them and tell them that this sort of
thing does not occur in future.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): 1 appreciate, Mr. Nanda,
what you have said. But the Minister
has himself said that he admits that

there has been a delay.. (Interrup-
tions).
SHRI NARASINGHA PRASAD

NANDA: But let him regret. I do not
under stand why he is not regretting
it. (Fnterruptions) it is unjustifiable,

SHRI SADASHIV BAGAITKAR
(Maharashtra): The Minister does not
regret on the part of the Gcvernment.
(Interruptions).

SHRI ERA SEZHIYAN: The statu-
tory requirement is that it has to be
laid on the Table én the first day of
the commencement of the Session, Thate,
should be . . . (Interruptions).

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA):. The Minister has admit-
ted that there has been a delay as far
as receiving the intimation from the
Assam Government fo the Centre here
is concerned. Well, I do not think it
would be quite right to say that the
Government here is the same as the
Government there, The President does
assume the powers of the State Gov-
ernment of Assam, but there is, in law,
a State Government. You cannot say
that in Assam there is the Central
Government. It is the State Govern-
ment whose powers are exercised by
the Centre. But as the Minister has
sald that he would enquire into it, let
us give him an opportunity to find out
what has happened. And, certainly, I
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agree with Mr. Sezhiyan that where a
statutory provision is there the Gov-
ernment must take the utmost care to
see that this statutory provision is
sirictly adhered to. Now, the molion
and the Resolution are now . . .
(Interruptions)

SHRI SADASHIV BAGAITKAR: He
is not sorry for that. He should Le
sorry for that. (Interruptions)

SHRI NARASINGHA PRASAD
NANDA: This Statutory Resolution is
only a secondary.....

THE VICE-CHAIRMAN (DR. RA-
FIQ ZAKARIA): Mr, Nanda, you
have moved the motion. Now, the mo-
tion and the Statutory Resolution are
under discussion. How many times do
you want to speak? You will have an
epportunity to reply.

SHRI NARASINGHA PRASAD
NANDA: The Statutory Resolution
moved by the hon. Minister is only
a secondary complication. The primary
disease is elsewhers, Now, Assam is
burning. We have discussed the
issue of Assam often times. I do not
want to repeat those points. But I
have one observation to make, With
a list of 64 Members the Opposition
groups met the Governor of Assam,

> 4 PML

He did not accept the list and he did
riot invite the leader of the Opposition
front to form the Government.
Earlier, with the strength of a
lesser number of Members, the Gov-
ernor had invited someone to form
a Government which did not last long.
Like the American Government which
applies double standard in giving ura-
nium to Pakistan and India, this Gov-
ernment has also started applying
double political standards in the same
situation. The response of the Gov-
ernor should have been favourable. T

"do not think that the Governor
had any computer to enable him
to judge that the members whose
names had been given in the list would
not owe allegiance to the opposition
fI'Ont. i i
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The basic problem of Assam about
the foreign nationals is there., Recent-
ly the Prime Minister invited the
leaders of the opposition, They have
taken a tentative decision that from
amongst the opposition, some leaders
will be selected. So, the Govern-
ment, the opposition and the agita-
tion leaders are likely to meet in a
tripartite  conference to solve  this
problem of Assam. I do not want to
complicate this problem by making my
ewn submission on this. 1 welcome
this decision to hold tripartite talks
which may result in a successful ter-
mination of this long-drawn struggle
in Assam.

I would say that when you are try-=
ing to create a congenial climate of
coming together and exchange views
across the table, it is not proper to
create this kind of pinpricks by mov-
ing this Resolution. It will vitiate the
whole  climate of congeniality in
which peoole can talk and negotiate
and have some fruitful discussion. This
pinprick could have been avoided by
the Government if they so wanted. In
this context, I would submit that
this Resolution moved by Mr. Mak-
wana, the Minister of State for Home
Affairs, is most inopportune. I  have -.
nothing more to say on this,

SHRI BISWA GOSWAMI (Assam):
Sir, I oppose the Resolution moved by
the hon, Minister of State for Home
Affairs and I support the Motion
moved by my hon. friend, Mr. Ash-
wani Kumar. The Government of
India is moving in a most unimagina-
tive way in so far ag the question of
Assam is concerned. They have done
everything to suppress the movement
against foreign nationals and practi-
cally an undeclared emergency is
existing i{n that State. Sir, more than
two years have elapsed since the
massive moverment on foreign na-
tionals issue was started and as many
as 14 rounds of talks have been held
between the leaders of the movement
and the Government. The leaders of
the movement kept in abeyance their
programme of movement and they
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were ready for talks. They were for
an amicable settlement of the pro-
blem. But suddenly the Government
has ereated a situation by which the
Ppeople of that State are provoked. Sir,
on the 10th of November, the move-
ment leaders wanted to hold a rally
to explain the progress of talks bet-
ween the Government and them. And
the Government did not allow them
to hold that peaceful rally. And you
will be surprised to know, Sir, that
the entire State of Assam is under
Section 144. And what happened? In
spite of the bans imposed by the Gov-
ernment people went and peaceful
rallies were held at different places
and no untowarqd incident took place
on that day.

_

SHRI YOGENDRA MAKWANA:
I am sorry to interrupt, Sir. May I
request that since the Assam Resolu-
tion is coming again before the House
for the extension of the President's
Rule, all this can be discussed then?
This is a limited Resolution for the
approval of the Notification declaring
as an essential gervice to supply of
electricity. So, if they restrict the
discussion to that, since the Resolution
about the extension of the President’s
Rule is coming before the House
within two or three days, everything
can be discussed at that time. (Jn-
terruptions).

THE VICE-CHAIRMAN (DR. RA-
FIQ ZAKARIA): Mr. Minister, that
has been my constant endeavour, And
Mr. Nanda is one of those who have
been warning that I should be very
carefu]l in not narrowing the scope.
Well T can make an appeal that you
please restrict your ohservations to the
subject of the Bill, specially in view of
the assurance given by the Minister
that the main resolution would be
coming before the House soon. Now
you may confing your remarks to
this subject only.

SHR] BISWA GOSWAMI: But the
declaratiop of electricity supply as an
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Essential Service is also another step
to suppress the movement,

Then, Sir, what has happened? On
the days the peaceful bandh was ob-
served, on the 19th and 20th, people
were beaten up mercilessly on the
streets. Many things are not ap-
pearing in the press. Even minor boys
and girls were beaten up on the
streets on the observance of the peace-
ful bandh on the 19th and 20th. Then,
what has happened? There was lathi-
charge and firing and one student died,
Sir, I want to mention in this House
what has havopened on the day of
rasta~-roko programme,

THE VICE-CHAIRMAN (DR. RA-
FIQ ZAKARIA): Please wind up.

SHRI BISWA GOSWAM!: The
House of a veteran freedom fighter,
late Haladhar Bhuyan of Nowgong
wag entered by the CRP. They broke
open the doors and beat up the in-
mates and two sons of the freedom
fighter were severely assaulted, and
one of them received a head injury.

Sir, is this the way the Government
want to solve the problem in Assam?
They are provoking the people like
anything. All the Assamese officers in
key positions in the State administra-
tion have been removed, And what is
the Government doing? They are do-
ing nothing. And no  develahment
work has been taken up. Even the
breaches of roads and embankments
during the floods have not been re-
paired. Ration shops are not supply-
ing ration to the people. In the month
of October, the ration for only one
week wag supplied in the city of Gau-
hati, (Time bel} rings). Is this the
way to solve the problem? What is
the Government doing? Moreover, the
differences between the Movement
leaders and the Government have con-
siderably narrowed down. The Move-
ment leaders have greatly come down
in their demands. They have agreed to
accommodate those whe have entered
into Assam  upto 1961 in the State
The only difference is about those who
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have infiltrated inio Assam between
1961 and 1971. And the Movement lea-
ders have been saying that they do not
want their deportation. They say that
these people should be redistributed
throughout the country. So, if the
Government desire, a solution can be
found out. -

And, Sir, the intentions of the Gov-
ernment are not sincere and that is
why they are coming up with these
draconian measures, I would like to
warn the Government to beware of
this thing. While there has been
trouble in Manipur, Nagaland and
Mizoram, Assam has remained peace-
ful. So, please do not, by your uni-
maginative action, antagonise the peo-
ple in such a manner that they get
frustrated because the consequences of
that situation may be very serious.
(Time bel] rings).

THE VICE-CHAIRMAN
FIQ ZAKARIA): Please
BOW.

(DR. RA-
conclude

SHRI HAREKRUSHNA MALLICK:
(Orissa): Sir, Assam is a very deli-
cate matter and, therefore, some more
time should be given, '

SHRI BISWA GOSWAMI: Sir, I
oppose this Resolution. I hope the
Government wil]l see reason because
there is no such gituation in Assam
which warrants the declaration of this
service ag an essential service. I hope
that the Government will retrace its
steps. They should not go in for an
all out confrontation with the veople
ef Assam. They should not declare
a war on the people of Assam. In
the interests of country’s integrity, 1
would appeal to the Government not
to adopt such a suicidal poliqy. Thank
you, Sir, - )

SHRI DIPEN GHOSH (West Ben-
gal): Mr, Vice-Chairman, Sir, I
rise to supoport the motion moved by
Shri Ashwani Kumar, while opposing
the Statutory Resolution moved by the
hon. Minister of State for Home Af-
fairs, Shri Yogendra Makwana, You
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know, Sir, the Assam problem is a
political one and it has to be tackled
politically. But the way the hon. Mi-
nister has moved the Statutory Reso-
lution  betrays the atti‘ude of the
Central Government to tackle the
situation through strong-arm methods
which I oppose. Sir, you know that
my party is op2osed to the secessionist
moves, whether they be in Assam or
in Punjab or anywhere else in the
country. That is the reason why the
movement which is going on there, has
to be tackled politically in a cautious
way.

the goods.

There are some problemg in Assam,
some in the North-Eastern region be-
cause of the lop-sided economic plan-
ning 1 should say, overliooking of
some jmydortant problems, social prob-
lems, has given rise to certain issues.
So, I would appeal to the Central
Government to take care of the situa-
tion and tackle it more wisely and
politically  instead of going in for
strong-arm methods. But, unfortunate-
ly, I see that the ruling party at the
Centre is not very much interested in
getling the job done. Instead, they
have kept the Assam Legislative As-
sembly in suspended animation and
now they are trying to carry on cer-
tain types of horse-trading for instal-
ling a minority Government, led by
their own party, the ruling party at
the Centre. Sir. I do not want to
Apeak more. I would only appeal to

the Minister that instead of trying to ~

settle the issues by strong arm methods,
as manifest in the Statutory Resolu-
tion, he should take up the matter
politically and settle the matter poli-
tically. Thank you, Sir.

ot waifrs awmgawe ;. AAT,
A yEAta AT ofed gmiT oY
A tgr g, ¥ 3997 gmdA 3 ¥
fad @I gur § |\ THFT FIOT 4T
g2 feaadrsh & mmw ) sgs
MR ¥ graN ag wwws fan,

!

Simple application of strong- .
arm methods, I think, wil] not deliver
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ATy,

T yfew & owa@ @ ¥ @ gedr
wrgar g 5 simiw # S ooy § W@
g fF =@ st F1q7 &7, A7 9F
FH F MB TFA IR 7AW Y,
AMF X G IAFT VAT &gl F
AT BT &G & ford 3id FT @
& | udfram wfeg ¢ Wieda w7 o1
FAAT o7, IHET AT &R ATYH
T U, U7 UMA AT TG " WA
(¢ TR FEl, 3TN a8 T FW) wgl
3T o7 f& 3TFT SuATr WY, 9T 4
FiqF G0 50 T Famr stratar, &gt
F AW & AT BT R F e
faqr smawr , W< AT wg UE
BT W uF MQT F ¥ A 9F
Gr3 & e 3E fad F gasr fady
w1 F frd @I gUT E

A, AT L W g =
B HATL A FI TG & ATES-
& U PElgHer angdY w8 3 1\ §iwA
BEE FI GCF GCRIT 0w
g Za+ wi § % 79 80w FI
S MIET T il Glaad
3 ITAT FT I AN WIET H T
%7 fFur AT W g, a8 34 qieq
foar ot wr & gafer & ) o &
ag F 1 g0 F5 ag S afafaaw
AW Wi @ § A€ TG GIATE
aifgad giT 1« Aram N faguad o
W g a8 UaNIfod g1 S w
Tgh 9 AT TSad #r fagfas €
qY dr IA wda g7 wamw 99 ¥ fw
WA W B et faasae g,
I EA T H gy wa ¥ fua 7,
T U Tq sqfe § AT AYAr §i¥TeI

feqm §o @y wE & 1 wg fAM-
T WFEE &4 F AqW HAY F
fazqra arg aArRdY & WIT ST e
JET g WA F ERT | qg A
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gaqt #w1e fagar a1 | wAT w1 T
wEl ST FF OW ¥ TIGaA &7
97 fFar var | w68 § wiva) gl
e FIR-FEA 4¢ UsHfGE AR
F uwg @ AT g v ar fa
siETq A2 fog aw oFar § ) g A
TETRT I F T W A | »TH
Fart ¥ o Aifa g@T § wiwme
£ § 3T ag IAR qQAT  AG
g 3 ¥ wAd fea-gedawa FrEasr
Wi GFET E 1 G W F GTHY TR
@t feg-Tvdqyw o1 'yl ¥ & &
TH G2 F BT ® ALY I & fud
i WT FAAL FT SEAMTG I
Fun ? afaeaw B #a1 giva g,
Z0%) GgA H w41 g5 gt Adw
HET8 wIE, 3ud 99 ax}
G R\ WFT &1 g5H famat s
gifezi g1 159 o® & 9FIR wa¥
suwtfaea a1 fRwr @ e
gfee & &7 Fw1d @1 ¢ g SOA
AR ¥ HAA FT TWAE TFHR
svd! @ & A7 | wfFa ag wigfey
A AT dEd ¥ o § § oqOET
JTAA R AHT oI ¥ Wia
faadr agTafa & se9 fgedand &
At | §, SHe gas femy & fag,
s e F 0T i Fwr 91 @ROE
ag faen Afufaaw £ 9 qur«gl o
Hi{ U8 Mi9 Toid @V § THHT T
Aret FLZ G fagre § <t feafq
A1 2, Iy @ fagiw & X ¥
@ §A W w9l gs, WIOFT
qdfawdm afgas §EA TFE W o
Wt §, @ As 39 1FT & fag §
g B A WNEH A S oFT g §
TAH] BT WY AT FL 10 EHIFIL
F30 fa @ wy FE giar g R &
FATTHFR T y¢ BT G 5T+ | THfRT
# =g § % s feafa £) sy swar
fasigt @ 91X @wg T AW F
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SHRI DINESH GOSWAMI: Mr. Vice-
‘Chairman, Sir, Mr, Sezhiyan raised
certain objections, But as I pointed
‘out to you, there have been serious
Constitutional lapses not only on this
‘occasion but on a number of earlier
occasions. I can draw your attention
to the fact that moneys were appro-
priated by ordinances; taxes have been
levied by Ordinances, and these Ordi-
nances have not been placed in this
House. A minority Government was
installed in spite of our serious objec-
tions and the Government could not
face the Assembly. Therefore, 1
thought it proper that it is no use
raising again this technical objection
because Government seems to be com-
pletely oblivious to these Conttitu-
tional lapses.

e, oG- -

You can see Sir’ on 17-11-1981 this
notificaton was issued and on 23rd or
24th this came to Delhi. This itself
shows the communication gap. If a
notification  takes 7 days to reach
Delhi, you can think of the communica-

®tion gap that is existing today betweean
the Government of Assam and the
‘Government at the Centre, and this
_communication gap has been reflected
in the various steps that the Govern-
ment has taken. Sir, coming to this
notification—you -have tried to limit
the scope of discussion—it has been
stated in this notification, it has been
stated by Mr. Makwana, that people
would have suffered if electricity had
not been declared as an essential ser-
vice. He said, that is why, this notifi-
cation had been issued. May I know
from him, prior to the issue of this
nhotification, is it not a fact that elec-
tricity was all the time exempted by
the agitation leaders from the purview
of strike? Is it the case of the hon.
Minister that the movement leaders
had, at no point of time, exempted
electricity from the purview of sfrikes?
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I do not remember that such a thing
had happened. Except on one occasion,
on all other occasions, electricity had
been exempted. The fact that electri-
city had been brought in the perview
of the notification is not because the
people would have suffered but it is
because you want to create a fear psy-
chosis in the minds of the people of
Assam, Mr, Biswa Goswami had al-
ready pointed out what had happeded
on the 10th December, I would like
to point out that today, I notice, there
is an atmosdhere of absolute psycho-
logical alienation from the national
mainstream, in the minds of the youn-
ger people in Assam. This is the poiat
I have been making times without
number. It is on the plains of As-
sam that you are fighting the forces
of insurgency. Once this feeling of
psychological alienation, which is be-
ginning to develop in the minds of
the younger people in Assam, grows,
the integrity of the entire  North-
Eastern Region will be at  jeopardy.
The Government have tried also to
break this movement. The Govern-
ment tried to break the morale of
the people employed in public services,
A number of young boys have died
in recent times because of police fir-
ing. A number of young boys have
been injured because of police firing.
There has been break in service of
employees. They have been  sus-
pended; they have been removed. Yet,
you had to take recourse to this noti-
fication, and also to such laws like the
Essential Services Maintenance Act, in
order to crush this movement. Mind
you, if you attempt to crush ihis
movement, it will lead to very serious
consequences,

Sir, I am happy, the Government is
now thinking in terms of a tripartite
discussion, But is it not an irony that
when the Government is talking with
the Opposition on Assam, none of the
Members from Assam has ever been
associated in these talks? Who can
speak better about the feelings of the
people of Assam, except the Members
from Assam? None of the Members
from Assam hag ever been associated

f

i
i
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in these talks, If I remember rightly,
at no point of time, Mr. Zail Singh
had called Members from Assam, at
least the opposition Members from
Assam to discuss Assam, For more
than two years now, Assam has been
on the agenda of the Central Gov-
ernment, Can you imagine such a
thing would have happened in the case
of any other State, when the Mem-
bers would have been ignored in
such manner.

-

Sir, many things which we have
said on the floor of this House, which
had been ignored by the Government
at that point of time, have been
proved by the efflux of time, by the
subsequent events. Let me point out
to you. If you carry a feeling even
now-—there seems to be such an im-
pression gaining ground—that the agi-
tation is fizzling out, do not be under
any such misapprehension. The agita-
tion is not fizzling out. The people
have acquired a gpirit of defiance. On
that particular day, on the 10th De-
cember, I was at Gauhati, I was there
on the day of hartal, I moved round
Gauhati. Not a single shop was open.
On the 19th, the hartal was observed.
On the 18th, the Deputy Commis-
sioner called the businessmen of Gau-
hati and said ‘You should keep the
shops open’. The business community
said ‘We are not prepared to kegp
the shops open', Therefore, prior to
the day of strike on the 18th night,
a number of persons, a number of
prominent businessmen, were arrested.
Let the Home Minister deny it. Un-
der what law? Without waiting to
know whether they are going to close
their shops or not, whether they are
going to respond to the bandh call or
not, a number of businessmen were
arrested. Do you know what happen-
ed? On the 21st, the business com-
munity gave a call and throughout Gau-
hati, not a single shop was open. This
is how the business community res-
ponded to the threat of your authority.
Therefore, Sir, T would like to submit
to the Government that it is only by

I
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a spirit of understanding, the prob-

lem in Assam can be solved. 1 would

like, therefore, {0 know from the hom.

Minister, when js this tripartite dis-

cussion going to take place?

SHRI ARVIND GANESH KUL-
KARNI (Maharashtra): Mr. Goswami,
you are a constructive thinker from
Assam. I appreciate the feelings which
you have expressed, You have said
that the Government should have
associated Members from Assam in
the talks on Assam. But c¢ould we
not make an appeal now? The Gov-
ernment has now agreed for tripartite
talks. Could we not make an  appeal
now to the movement leaders that
they should gccept the position and
they should come over here and dis-
cuss the problem with the Government
and friends like you?

SHRI DINESH GOSWAMI: What
I am saying js, the Government has
had fourteen rounds of talks with
the leaders of Assam and at no point
of time the Government have tried
to ask for our cooperation; at ne
point of time they have explained teo
us what has happened in these four-
teen rounds of talks and this is the
objection that I am taking. (Interrup-
tions). 1 have come to know it from
whatever I have gathered from the‘
student leaders, from the movement
leaders. (Interruptions). 1 am mak-
ing that appeal now. What Mr, Kulkarni

has said, I am making that appeal
on the floor of the House.
I am making an appeal to the

student leaders and the movement lea-
ders that they should come forth and
join the tripartite talks. I am making
an appeal to the Home Minister to
see that when thesé tripartite talks are
held some members from Assam are
also associated with the talks, so that
we can make some contribution. And
I will appeal to the Government to
please remember that after the stu-
dents and the movement leaders have
carried on the movement for so long,
it is not possible for them to accept
a solution which they will not be able
to justify to the people. If they were
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to accept a solution which the Gov-
ernment offered them two years back,
how will they answer the people why
they carried on this movement for
the last two years? Therefore, the
solution must be one which must con-
tain the possibility of accommodation
to the student leaders and the move-
ment leaders.

I hope the Government will accept
ihis suggestion and will give some
hopeful indication of a reasonable so-
lution when the next round of tripar-
tite talks takes place. I have refrain-
ed from commenting on the sclution
because any comment on that will
create an adverse situation. Already
the situation in Assam is extremely
dangerous and I will only appeal to all
concerned: Let all our energy be cons-
tructively put forth to find out a solu-
tion to this vast and complex prob-
lem.

THE VICE-CHAIRMAN (DR. RA-
FIQ ZAKARIA): Mr, Gopalsamy. He
is not there.

SHRI HAREKRUSHNA MALLICK:
Sir, we very gsincerely feel that he
should lead the delegation. ..

THE VICE-CHAIRMAN (DR. RA-
FIQ ZAKARIA): Please, Dr. Mallick.
g (Interruptions), Dr, Mallick, please
sit down, Yes, Mr. Ashwani Kumar.

ot mfra AR : qlAa F9qw-
Fe7q WAIT, A1 T AAT A T FE
9 37 £ F@ F7 A w4y H
ga< fear & + @z a9r wwe g fw
Ty A migw oo, TR T
IqA|TEAR (TNo ITE® AHTAT)
sa 3% e 7g ANfsd o

st AfeAAt gAR ¢ S FrEs
FLAT TRAT | 97 W gIama gs
g qafwar war g, w1 W fasel &
T IEM TF A @A g
gafem a2 & fEar At §, aw
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factgar waq fwar @t 8, wfiasras-
iy wgq &, Frasr 4 fodi § 650
& wgia wd FEd § 1 gad wd
ZAH1 &Y ®24T g T% Aade sgtwii -
qof AT g, TgT "LFL FrETadoaqr
FIAT § AT T THIT { ATsgd AT
FF HOUAT, fAFor wiw wirge &
feafa Iaam #T W@ &1 wiw ¥ T
FCRIT FIT FIAT FAl a1 o
QAT § o1 A FUATFAT § 1%
F4Y gl | FIHT T3 7 &7 & av
it A CF TRT Y FA god ¥
fad Frey FX W ¥ AT Ao
FUAT F & 4 F AT T0H1 il
WA Fg AW 1wy ¥ gOR
FFTAG FTWE L fraw ¢
¥ fazsw@ &t wiw faur i
B, U FIFT F HIFHGET
FoAgAT g 1 gAAT F awmie ¥
fadas #ear wigar § fo oY Iwasy
g, witeqn g W dw ¥
ATZ A HT G § FZNTTHTTH AT
FT FAF AW & feafa w1 gog
A FHIT ST Tgrar #7 feafy 55 3
feaw) & aw ufeqfq qm faa o
AT g | & ;aF wrexw ¥ s
] AT FZATE 7 eq gQ@ i
#! faigat 25-25 feq & war wiax
aft faady § xg dogw nadqge & v
Feurétiz g 1 waar agr & wegfadua
981 gmqq faad § @ o1
gré-ard WA F Fig Mgl ATwT
fedtaT giar & 1

frg %1 ¥ wfusFrd wrs gy
agi @& ? WM T HAT T oY
faer g%3 & w8 @i & e fAw
gl g fFw MRt F geec o
afasy & fF 9% o 49 fuw
Fd & | IAF 9 qAT A g,
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g A deFea T EfF § ax W
Td g, w9TEr & Fgar 34 § f5
q AEN FTAT FEAT | ZF IHL &
gigsrd 3@l @ 7 &1 Ul
afro ag giar g 5 o wifa fax
FT ¥ FTA FCN A1 § ST 7
ux fafsg gF1< T AR IO
g @I &1/ omga AT qIEq
Y WEFTAT ST FV ATAAT & WEEA
g1 Homy AEAW TG OHel
st o#® Gy § ag fadeq
AT =R § fF St a-w w
T FA T W T, TR AF W
FX | ag Nfafera z9a8, NisfeFa
g A aw Nfafera Al &
& e Tifgr 1 gEd fad e
gius1fal £ a7 qm [T, 7 TTAST
g & | T afgwfal # dm
RN Y I § AW AT SR aw
ST 7 & fod &Y &1 A
At § TaAifaF €@ 9T | e
#dT @ FTQ Q1 AgT WS o,
g WAl ST FIQ, AHRATT S OFE
agl uF F foA AfEEL aqw S
g wEAX ¥ uF faT oA 99
gur f5 v Afgstd T F W@
ar fr q@ qar A & fr fred
ad FaT of, Tafed & 99T A€ 2
gHar § | IWE  IFTQT FAT AT AT
g1 aFdr g fF s & fregifaga
mfsad T a0 F@ & 5 97 qar

Ayl AfEdF TEw A owd
frod frd 81 @ gF AT S
qraATd § F 9T FT @ &1 FE

gre feafs 4T @t § fF o &
gawt & fomar g saggre g fHar
q7 1 T99 F FIL AT I I FHIT
IqY W GUT FIGIT ATHA &f GLHIC
ooy WAMEAT F I FX TR
g xafad & S "Far St q
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SEATT T@T g, SEHT fag FIATE
JEFT HAAAF AT '

.;E/

g gfgamFart  #F=H B,
wifgeeadt w7 & | sEET § fady
T | oL ‘.

SHRI YOGENDRA MAKWANA: Sir,
as I said in the beginning, the scope
of discussion on this Resolution is
limited and as I am going to come be-
fore the House with the other Resolu-
tion and a Half-an-Hour Discussion is
also there, all these matters could have
been covereq at that time. However,
now that the hon. Members have men-
tioned about these points, I would like
to reply to all the Members, - - .

[The Vive-Chairman (Shri Arvind
Ganesh Kulkarni) in the chair]~-

Governmenl's intention to settle this
issue peacefully was clear from the be-
ginning when we consulted all the
groups and the leaders of Opposition
in Parliament at the first meeting
which was called here in Delhi. The
leaders of Opposition in Assam were
also present there and 3 resolution
wag passed for a peaceful settlement
of this problem, Thereafter several
rounds of talks took place between
the leaders of Opposition and the
Government and the leaders of the
agitation and Government also.
Fourteen rounds of talks were
held between the Government and
the leaders of the agitation, But
the latest proposals which we re-
ceiveq from the leaders of agitation
were quite unrealistic because they
wanted several things which come to
the point of amending the Constitution,
amending the Citizenship Act also,
amending the Foreigners’ Act also
and many other things which were not
possible.

Sir, the leaders of the Opposition
also passed resolutions on 1st May,
31st May and 19th November, 1980
asking them to give up'the path of
agitation and agree for a  peaceful
settlement. However, the agitation did

-
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not remain peaceful throughout. Seve-
ral incidents of home explosions also
took place and nearly 290 lives were
lost during this agitalion and there
was loss to the tune of crores of
rupees to the pation.

Sir, the Government is very keen to
settle the issue peacefully from the be-
ginning and therefore al] efforts were
made. Even originally when it was
suggested that let there be a tripartite
conference—that is between the lead-
ers of Opposition, the Government and
the leaders of agitation—that was also
accepted. But the leaders of agitalion
said that the Opposition was irrelevant
ang they were not prepared to sit with
the Opposition and the Government.
That created g problem, Again, this
time, when the leaders of Opposition
suggesteg that they should be consult-
ed and there should “e a tripartite
roung of talks, we accepted that also.
I do not want to go into details about
thig because again I have to come be-
fore the House about this. This Reso-
lution is concerning the supply main-
tenance and distribution of electricity.
Sir, the employees of the electricity
undertakings were also actively parti-
cipating in the satyagraha helgq on
various dates. As this was affecting
the supply of essential services to the
community, the Governor of Assam
thought it necessary to declare servi-
ceg in connection with the production,
supply. ang distribution of water and
electricity including other services
undey the Assam State Electricity
Board as essential serviceg by issue of
this Notification. This i the reason
why I have come before this House for
the approval of this Notification which
was issueq by the Governor of Assam.

The hon Member, Shri Dinesh Go-
swami, hag suggested that the leaders
from Assam, particularly the Members
of Parliament in this House and
the other House, shoulg also be taken
intg confidence. I agree with the hon.
Member. I have taken nofe of  the
feelings of the hon. Member and in the
next round of talks which will be held
either in Delhi or Gauhati—mosi pro-
bably it wil] be in Delhi—a tripartite
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confereénce of the three groups—they

will also be invited.

Not all of them but at least one or
two of them will galso be invited so
that they can ventilate their feelings
and alsg put forward their views and
try to settle the issue peacefully. I only
want to appeal to all the hon. Mem-
berg of this House to co-operate with
the Government in the solution of this
problem which ig vexed problem and
a national problem  All through the
Government has maintaineg that this
problem of foreigners is 3 national
problem and the Government will view
it frem that angle only and we want
to settle it peacefully. Because there
are certain interesteg parties who are
misguiding the agitation leaders also,
that too hag created a problem. But
now, when all the political parties
have agreed to participate in the talks,
I hope that wisdom will prevail upon
the leaders of the agitation ang they
will alse join the talks and settle 1he
issue peacefully.

With these words I would request
the House to approve the Notification
by passing the Resolution which I have
placed before the House,
Sir..

THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARND: I shall
first put the Motion moveq by Shri

Thank you,
I3

Ashwani Kumar to vote. The question

is: ToTLURL T

s
L

“That this House recommends thaf
the notification of the Government
of Assam, Political (A) Department
No. PLA-583/81/106, dated the 17th
November 1981, declaring the servi-
ces in connection with production,
supply and distribution of electricity
including other serviceg under the
Assam State Electricity Boarg cons-
tituted under the Electricity
(Supply) Act, 1948, to be essenlial
services within the State of Assam
for the purpose of the Essential
Services Maintenance (Asam) Act,
1680 (41 of 1980)” be 1escinded,
i+ The motion was negatived.z >

<



271 Motisn for

" THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARNI): T shal]
now put the Resolution moved by Shri
Yogendra Makwana to vote, The ques-
tion is:
“That in pursuance of sub-section
(2) of section 2 of the Essential Ser-
vices Maintenance (Assam) Act, 1980
(41 of 1980), ag amended by the
Essential Services Maintenance Act,
- 1981 (40 of 1981}, this House approv-
es the issue of the notification of the
Government of Assam, Politica} (A)
Department No. PLA-583/81/1086,
dated the 17th November, 1981, de-
claring the services in connection
with production, supply and distri-
bution of electricity including other
services under the Assam State Elec-

[ RAJYA SABHA ]
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feais 10 gord, 1981 FTTT WL
F ot ¥ wEied W 18 Wy,
1981 ®1 9T 92 9T 7@ T WEY
& ¥ (wfasaa qea fagteor qov
wfaqaor) (g@Q @@WuT) SR,
1981 ¥ freafafgs sawy o
ITd, WA

‘Wgt w1 A (Afuxaw g
frator qamafaaer) (a7 q@aT)
Ty, 1981 & @S 2 § FH Ho
(1)&(9) ¥ amay Faara Sfafeeay
¥ oq a1 farafafag afeenfea
frar 9@ —

tricity Board constituted under the
Electricity (Supply) Act, 1948, to be (1) Fwag, Frrey 2400
essential services within the State (2) FEE 2400
of Assam for the purpose of the
Essential Services Maintenance (As- (3) =& 2400
sam) Act 1980 (41 of 1980).” e (4) faraTTET 2400
The motion wag adopted. .- S
_ < (5) wfemar, feayg,  © ¢
THE VICE-CHATIRMAN: Now we go . W TN 240
to the next item. Shri Hari Shankar 7 T ! 0
Bhabhra. T (6) FwawaT 2400
o (7) =teem 2400
MOTIONS FOR MODIFICATION UF__ (8) war - 2400
1. THE FURNACE OIL (FIXATION ' as
OF CEILING PRICES AND DISTRI- (9) wmm 2400

BUTION) (SECOND AMENDMENT)
ORDER, 1981.

2. THE LIGHT DIESEL OIL (FIAX-
TION OF CEILING PRICES) (SE-
COND AMENDMENT) ORDER, 1981;

3. THE PARAFFIN WAX (SUPPLY,

AT, WIT T A7 qdfaas
FHIfTAT T F7 970 3 &7 ITHTA
2 & geasig @Y ¥ 1 wfgFHT I A
fagy & a7 a1 997 9T FEA T

DISTRIBUTION AND PRICE FIXA-
TION) (THIRD AMENDMENT)
DER, 1981; AND

4. THE KEROSENE (FIXATION OF
CETLING PRICES) (SECOND AM-
ENDMENT) ORDER, 1981.

st gfr vz wwEr (Twer) ¢
sy, # freafafag geara gofeaa
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“ag gar fawfonw a<dr & &
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